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Sarr SITARAM JAIPURIA: Has any
survey been made to find out how far
the amalgamated Sales Tax in the
case of textiles, tobacco and sugar was
helpful and how much did the revenue
increase due to this amalgamation?

Seri T. T. KRISHNAMACHARI:
Not to my knowledge, Sir.

SHrr A. D. MANI: Am I to under-
stand that even though the Finance
Minister is not a member of the Nor-
thern Zonal Council, the Home Minis-
try does not keep him informed about
the proceedings of the Zonal Council?
A decision was taken on the question
of the merger of Sales Tax with Cen-
tral Excise and I am surprised that the

Minister should say that he is not
aware when such a suggestion has
been accepted by the Zonal Council.

Is there any kind of co-ordination be-
tween the Finance Ministry and the
Home Ministry in regard to the pro-
ceedings of Zonal Council meetings
concerning economic and financial mat-
ters?

Surr T. T, KRISHNAMACHARI:
Well, there is no real organisation.
Presumably, the Home Ministry will
let us know if they think the discus-
sion is sufficiently important to draw
the attention of the Finance Ministry.

SHrr C. D. PANDE: May I know
during that conference of the Finance
Ministers of the States what were the
reasons they advanced for pot accept-
ing the scheme? Was it loss of reve-
nue that they were afraid of or was it
loss of authority that they were appre-
hending?

Surt T T. KRISHNAMACHARIL:
Primarily, the question of divesting
themselves of the right to collect taxes
in their own States.

Suarr K. SANTHANAM: May 1 know
if any of the States has been asking for
the decentralisation of the amalgama-
tion of excise and saleg tax in respect
of the three commodities?
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SHrr T. T. KRISHNAMACHARI: I
do not think any demand has been
made.

Serr V. M, CHORDIA: What is the
policy of the Central Government for
amalgamating central excise into sales
tax and what ig the Finance Minister’s
opinion about it?

t Surt T. T. KRISHNAMACHARI:
! The Finance Ministry’s opinion is gene-
vally guided by the collective opinion
of Finance Ministers of various States
and in this matter the opinion is against
any amalgamation.

BAN ON CONSTRUCTION OF ONE-ROOM
QUARTERS

*427 SHrt R. K. BHUWALKA:
Will the Minister of Works, HoUsING
AND REHABILITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to impose a
ban on the construction of one-room
quarters for low-paid employees; and

(b) if so, what arrangements have
been made to provide better ac-
commodation to such employees?

Tue MINISTER or WORKS, HOUS-
ING anxp REHABILITATION (SHrI
MeHR CHAND KHANNA): (a) and (b).
Earlier, one room tenements were built
for Class IV employees in the general
pool. It has now been decided to pro-
vide two room quarters in all future
constructions and about 800 two-room
quarters with independent baths and
, W.C's are already under construction.
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Surt B, D. KHOBARAGADE: May I
know whether the programme of con-
structing more quarters will be ham-
pered because more amount will have
to be spent for constructing two-room
quarters?

Srrt MEHR CHAND KHANNA: No,
Sir,
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Surt A. M. TARIQ: Sir . .

Mr. CHAIRMAN: No Mr. Chandra
Shekhar.
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SHrRr A, M. TARIQ: Not Mr. Chandra
Shekhar; Mr. Krishna Chandra.

Surr KRISHNA CHANDRA: Am 1
to understand that the rent of these
two-room flats will be the same as for
the single-room flats? Otherwise,
what will be the difference?

Surr MEHR CHAND KHANNA: I
have already answered it, Sir,

Mr, CHAIRMAN: I am sorry, Mr.
Krishna Chandra, I called you by
wrong name, But a rose by any name
smells ag sweet.
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Sarr A, M. TARIQ: Sir, may [

Mr. CHAIRMAN: I would request
you to put some curb on your curiosity.
I allow you three or four supplement-
aries on your own questions and you
want two or three on other questions
also,

Surr A, M. TARIQ: Sir, the Minister
says somethihg which provokes me to
put another supplementary.

Mr. CHAIRMAN: Refuse to be pro.
voked,

Suarr A, M. TARIQ: Just allow me to
be provoked now. In future I won't.

Mr. CHAIRMAN: No; T won’'t go
against my advice,
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SEIZURE OF UNDECLARED GOLD AND GOLL
ORNAMENTS

*428. Dr. A. SUBBA RAO: Will the
Minister of FINANCE be pleased to
state:

(a) the total quantity of undeclared
gold bullion and ornaments of prohi-
bited purity seized in the country for
violations of the Gold Control Rules
upto the end of October, 1963 and

(b) the names of the States where
the violation of the Rules was high?

Tue MINISTER or FINANCE (SHR1
T. T. KrisyNAMACHARI): (a) The total
quantity of all formg of gold (bullion,
ornaments and other articles) seized
in the country for violation of Gold
Control Ruleg upto the end of October,
1963 amounted to 755.44 Kilograms.

(b) Maharashtra, Gujarat and An-
dhra Pradesh.

Dr. A, SUBBA RAO: What is the
estimated quantity of gold, bullion and
non-ornamental gold in the country ana
what is the amount of declared gold,
bullion and non-ornamental gold so
far?

Surt T. T. KRISHNAMACHARI:
Sir, an estimate was made by the Re-
serve Bank some years ago and it was
said that according to that estimate,
the reliability of which wag not vouch-
safed, there is Rs. 1750 crores worth of
gold priced according {o international
price. The declaration of gold after
the Gold Control Rules came into ope-
ration was of the order of about Rs. 28
crores, I think.

Dr. A. SUBBA RAO: I wanted to
know the estimated quantity of gold,
bullion and non-ornamental gold ir
the country. May I know whether the
Government has made any estimate
about it and does this estimate of
Rs. 1750 crores include only bullion
and non-ornamental gold or does it
include also ornaments gvailable in

i the country?



